[Shri Mahavir Pl_'asad] '

mittee on Priva_te Members® Bills
and Resolutions presented to the
House on the 10th December, 1980.”

MR. DEPUTY-SPEAKER:. The
‘question. is:

“That this House do agree with
the Twelfth Report of the Com-
mitiee on Private Members® Bills
and Resolutions presented to the
House on the 10th December, 1980.”

The motion was ddopted,

15.30 hrs.

RESOLUTION RE: IMPLEMEN-
TATION OF POLICIES AND PRO-
GRAMMES TFOR TRIBAL AREAS
AND SCHEDULED CASTES—Contd.

MR. DEPUTY.SPEAKER: Now, we
take up further discussion on the
Resolution moved by Shri Giridhar
Gomango. The time left is 50 minutes.

ot O wy Mg T (srereen)
WO FH G WA G H:AAT
qYIAT JTT AES
SOME HON. MEMBERS: Yes, yes.

SHR] SOMNATH CHATTERJEE
(Jadavpur): It has already been ex-
tended from two hours to five hours.

MR. DEPUTY-SPEAKER: We may
extend it by one hour. Everybody
must be given a fair chance. Every
_ problem is important. Now, w: have
got one hour and 50 minutes, Shri
Namgyal to continue his speech.
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'~ MR. DEPUTY-SPEAKER: There
are thirteen Members. All must be
~ given a chance, T will not allow any
Member to take .more than five
minutes. (Inteérruptions)

" Mr. Sahu, should we not give a

chance to other Members? Plecsse
<conclude, '
sft fhrer yomr wgs: @ wEET 4@

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
This is a very important Resolution.
It has come fcr the first time in this
House. On various occasions problems
bave been discussed in this House but
this Resolution deals with the eco-
nomic aspect, Ten hours were allotted
for the discussion of the problem of
pricing agricultural commodities, You
may appreciate the sentiments of the
hon. Members.

"MR. DEPUTY-SPEAKER: To-day
is the last day. It is not going to
come up again. You have got t0O
reply. Otherwise, no purpose will be
served. B o

and 8.C. & S.T. (Res.) -

SHRI YOGENDRA MAKWANA: 1
wilI__ _;e_ply in the next Sggsiqr;_. o

MR. DEPUTY-SPEAKER: You do
not want to reply to-day? -

SHRI
No.

YOGENDRA MAKWANA:

MR. DEPUTY-SPEAKER: Suppose
they take less time. You can also
reply. To-day is the last day.

SHRI YOGENDRA MAKWANA: I
can reply in the next Session if it is
not possible to-day.

MR. DEPUTY-SPEAKER: Other

Members have also given some Reso-
lutions.

Pz s &F e A oTeT wE @t
FEHE N I TyEm g | qelew &
wiw wEw P 9 aUe wT @
G So & fou 9T §  wst @

T WH W1 ©Z gi4r wIgy AT

E- I

g 7w ot B wnl @ Py

. N
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w7 wEEg #@ A o e wed
2 TH @ s3SI § %E &
TTH  OATH T SHIT AT g9l &mET S0
9T I ATA [OL-FEL FLA AL G
Fom A T SUE oW O e FT 8
F1 TET &7 wohar g

% W a= g Yt e gEa g
IuRT AT A ¥ UgH Bl qia
T g7 1

U rg 9Rar g s 9@ 3w e
9T PGS 9 AL T 9T FAA
FC | TET T FERT St =AUy
ST ¥ FOHEl WS | A8

SHRI KUSUMA KRISHNA MUR-
THY (Amalapuram): Mr. Deputy-
Speaker, Sir, at the outset I would

AGRAHAYANA 21, 1902 (SAKA)
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like to congratulate the Government
that after 30 years they have taken
a right step in the right direction.

What I mean to say is, through these
plans, thousand; of rupees have been
spent and, every time, in every
manifesto, on every Government
policy, they are shouting at the
top of their voice that they are
trying to bring upliftment to the
‘Scheduled Castes ang Scheduled
Tribes. In reality, when we examine
the results we find that they have not
percolateq to the grass roots. There-
fore. unless we make a special effort
in making special allocations exclu-
sively for the economic betterment of
the Scheduleg Caste; and Scheduled
Tribes, it would not be possible for
them to come up with the mainsiream
of the rest of the society.

16 hrs.

The Government for the first time,
have realised the necessity of making
specia) allocations gnd, thercfore, have
allocated Rs. 100 crores under special
Ceniral assistance. We kney that
thousandg of crores of rupees 2 e spent
on irrigation projects, but they have
no lands to irrigate. Factories have
been constructed, but they do
not get even jobs to work there;
bridges, roads and railways have
been laid, but these people have
not been able to get the pCne-
fits of these things; they have not
left their traditional cells, namely, the
tiny villages, becauseg there is po func-
iiong] mobility in their occupations.
Therefore, 1 call it a right step in the
right direction that Government, for
the first time, in 30 years, have made
these special allocations,

To make the benefits available to
these people, the list of Scheduled
Casteg and Scheduled Tribes must be
properly revised. Already attempls
have been made to revise the list of
Scheduled Casies and Scheduled Tribes
in this country; in the last Lok Sabha,
I wag myself associated with this work,
but it has not yet been finalised. The
urgency of the problem demands that
the list of Scheduled Castes and Sche-




ﬂg Pclici« md*Prowam

[Slu! Kum Kr!nhna Murthy)
duled- Tribes must be properly revised,
's0- that . {lsey . derive the  ‘benefits and
oppertunities to which they are. legiti-
mately entrtled

Secondly it_has been clearly stated
in the objectwes of this special ap-
proach, that 50 per cent of these com.
munities must be brought gbove the
poverty line under these schemes dur-
ing the _Sixth-- Plan. The allocation
made is quite meagre, but the problem
t0 - be tackled is very large. Com-
pared to the magnitude of the problem,
+the allocations made are quite meagre.
Therefore, unless the problem is tack-
leq in a realistic way and the alloca-
tions are properly increased keeping in
-view the magnitude of the problem, it
is not possible to bring about the ex-
pected results under these schemes.

Another important aspect involved
in this is that when I visited Orissa
as a member of a Parliamentary Com-
mittee, I had the opportunity of meet-
ing a number of tribal representatives.
"They have expressed their grievances
clearly. Still the government agencies
who are deriving the financial assist-
ance are not able to serve their needs,
‘Actually there is the procedure of loan
‘cum-purchase policy. The middle men,
at throwaway prices, take away the
mini forest productg from the tribals,
and the policy of exploitation is still
‘being continued there. With the little
“financial assitance, the ~Government
dagencies are not able to cater to the
needs of the tribals there. Unless
Government ‘increases the financial
assistance and unlesg they go into the
market to purchase al] the products,
completely, they will not be able to
eliminate the middlemen there, they
will not be able to eliminate the ex-
‘ploiters. This is a very important
aspect which hag come out during my
~personal discussion with the tribal re-
‘presentativeg in Orissa. The states
have sent a number of proposals while
gending the Sub Plan to the Central
Government. One of the important
~aipectg 19 that the Plan is very syste-

‘miaticslly - insisting upon income-gene-

~Tating -programmes; the object is in-

13,1000, . for Tribal Aress 388
o & and S.C. & ST. (Res) ™ ©
come-generating programmes and not
m:ra,stmctunal development. It mt

Unless we eliminate 16 a luse ‘ut_ent.
the role'of the banks which are tradi-
tionally confined to a few sectors and
have not comg - up..to . the fex,pacted
level, we will- nof be able to achleve
the desired -objective. Once we ‘accept

.the income-generating objective in.this

Plan, it is not possible to _achieve. the
target unless we increase the alloca-
tions,

The Working Group for the Sixth
Plan recommendeq that the special
Centra) assistance for the Sub-Plan
should be Rs. 1,000 crores for tribal
development and that for the special
Component Plan for Scheduled Casteg
should be Rs. 2.000 crores. I person-
ally feel that these amounts are quite
meagre compared to the magnitude of
the problem to be tackled within the
stipulated period, and if in the pro-
cess, you scuttle or reduce even these
respective allocations, it becomeg ab-
solutely a mockery. We have seen a
number of programmes in various
schemes and plans which aim at their
upliftment and the results when asses-
sed are quite discouraging. There-
fore, the Working Group, in a realistic
way, hag earmarked these amounts and
under no circumstance should these
amounts be reducedq and preferably
they should be doubleq so that the
objective for which the Prime Minister
consistently hag been emphasising, that
50 per cent of the Scheduled Castes
and Scheduled , Tribe communities
should be brought above the poverty
line in the Sixth Plan ,would be rea-
lised. This farget “could ‘be reasonably
achieved only if the suggested alloca-
tiong are kept up to the level at which

‘the Working -Group has insisted upen.

Besides, there are a number of pro-
grammes which must be tackled on 2
different footing Why I am Insisting
on thig is that when we are making

the allocations, the allocations should
be made leetor-win Thig is a very

hnpdrtgnt aspect ‘We are mkins
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fristance when we' are making an al-
ocation for agricultural labour, you
must take the. ' different communities
which.are dominating-the agricultural
labour. For instance Scheduled Castes
among the agricultural labour are 80
per cent and 80 per cent of the alloca-
tion should go to. them. When we
came to the leather industry -there' is
a particular community which is do-
minating upto 90 per cent and  for
them 90 per cent of the allocation has
to go. Unless ‘we made sector-wise
allocations, we will not be able to
‘acthieve the desired objectives for
which the allocations are made, For
the first time the government have
realised the need to make special allo-
cation to tackle their economic pro-
blem. It is most gratidying and it is
a right step in the right direction.
Therefore, I would like to congratulate
the government. What I am insisting
on is that the allocations which have
been suggesteq by the Working Group
must not be reduced and if possible,
they should be doubled. Then only
we Wwil] pe able to achieve our objec-
tives, '

- With these words, I would like to
conclude. -

MR. DEPUTY-SPEAKER: . Shri
Uttam  Rathod—not here. Shri
Satyanarayan Jatiya—he is also not
here. Shri Virdhi Chander Jain,

Tribal Aréis ond
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SHRI ARJUN SETHI (Bhadrak):
Mr: Deputy-Speaker, Sir, at the outset
I must thank, the hon. Member, Shri
Giridhar Gomango,  who is from
Orissa for bringing this TResolution
before the House for urging upon the
Government to take immediate steps
to implement the policies ang pro-
grammes adopted in Sub-plan for tribal
areas and the Component plan for
Scheduled Castes. This has given us
an opportunity to review the position
with regarq to these programmes
meant for the upliftment of these poor

people.

So far as the action 'taken by the
Central Government as well as the
State Governments under the Sub-plan
for tribal areas and the Component
plan for scheduled castes is concerned,
it is a matter of regret that the report
of the working group on tribal develop-
ment during mid-term plan 1978—83
reveals that some of the States have
not even prepared the plans. For the
information of the House, I am stating
what ig mentioned in this report. So
far as Assam is concerned, they have
19 integrateq tribal development pro-
jects. When this Group have gone
into the details of the review of the
working of the Plans they found that
out of 19 they have only prepared one.
Similarly Bihar. Out of 14, they have
prepared only ten. Similarly, there
are States like Madhya Pradesh of
course, it has comparatlvely better per-
formance, that is, out of 42 they have
prepared 40.

Sir, from these, it is found that some
States have not been able to ang they
are not adequately prepared to prepare
these plang which are meant for the
tribal development and also component
plan. So far as component plans are
concerned, it is seen that mogt of the
Stateg of the country have not pre-
pPared their plans. So, I would llke fo

AGRAHAYANA 21, 1902 (SAKA)

Tribal Areas and
SC. & ST. (Res.) -

know from the Hon. Minister whether
in between they have prepared thelr
plans- which is very much essential in
the interests of the country as well as
the interestg of these . particular sec-

tions of the people.

Sir, many Hon. Members have al-
ready stated many problems and high-
lighted the points which are very
much important for the successful
working of these PrOJECts

Sir, so far as money is concerned,
where has the money reached during
thig plan period, 1978—83? It is esti-
mated that Rs. 300 crores are avail~
able. They are sanctioned and it is
well and good. But, so far as the
evaluation of the Projects is concern-
ed, I must stress that it should be done
and it shouldq be done in a meaningful
manner.

Sir, I like to point out and Qquote
some sentences from this Working
Group which had gone into the work-
ing of these Plans. They said.

“Implementation of programmes
dependg largely on quality of per-
sonnel. The approach to planning in
tribal areas is integrated and wholis-
tic in contrast to the sectora] ap-
proach elsewhere. It will require
continued personal involvement on
sensitive individuals. = Therefore,
some institutional arrangements like
creation of sub-cadres in States hav-
ing substantia] tribal areag appears
a natural corollary of the new effort.
The personnel system here should be
simple with clear chain of command
and de-overspecialised. Adequate
compensation anq fisca] facilities
should now be urgently provided.
Orientation of personnel at all levels
should receive special attention. The
cost of improvement in administra-
tion should be met by the Central
Government under the first proviso
to Article 275(1) after taking into
account the devolution of the Fin-

- ance Commission and plan provision

in the States gnd Centre”
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Sir, these are the Views expressed
by this Working Group. To my mind,
this is very much essential for the
successful implementation of the pro-
grammeg ag well ag the money which
has been sanctioneg for the wezlfare of
the weaker sections of gociety,

Sir, it is seen that people living
below the poverty line, majority of the
people, come from this category, from
the Scheduled Castes and Scheduled
Tribes. So, at least a time-bound pro-
gramme should be there or at least
some sort of approach or some sort of
atmosphere must be there so that with-
in that period of time, the lot of at
least 50 per cent of the people, who
are living below the poverty line could
be improved ang they could be bene-
fited out of this Plan for whom this is
mean.

Sir, similarly there are other pro-
blems. Since I have very limited time
at my disposal, I would iike to point
out one aspect of the problem, as far
as education of the children of Sche-
duleq Casteg and Scheduled Tribes are
concerned. As my friend Mr, Rathod
has pointed out one should not grudge
if children of SCs get some stipends
or scholarships.

If one child gets the scholarship, the
other child of the same SC parent
<hould not be deprived of it. In this
connection, the Commissioner for Sche-
duled Castes and Scheduleq Tribes in
his report for 1977-78 has mentioned
this—which I quote for the benefit of
the hon. Minister as well ag Members.
The report says-

“There appears to be abhsolutely
no justification in denying the post-
Matrie scholarships to some Schedul-
ed Castes/Scheduled Tribes children,
to which their brothers and sisters
are eligible simply because they
happen to be the third or fourth
children of their parents. The res-
triction of only two children of the
same  parents/guardians for the
award of post-Matric scholarships
should, therefore, be removed from

the regulations gnd al] the children

for Tribal Areas ,00
and S. C. & S. T. (Res,)

of the same parents/guardians pur=
suing post-Matric education should
be awarded scholarship, if they are
otherwise eligible.”

I again thank the hon. Minister; and
urge upon the Government that they
must look into the recommendations of
these Study Groups as well as the
Report of the Commissioner for SCs
and STs., because they have made very
good recommendations. But so far as
implementation part of the thing is
concerned it is lacking. I request the
hon. Minister to look into the matier
personally.
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SHRI SOMNATH CHATTERJEE
(Jadavpur): May I ask a clarification?
You have been kind enough and the
House extended. the time-limit till 5.30.
Unless the hon. Minister replies and
the hon. Mover replies it will not be
completed. I want that the next re-
solution shoulg at least be moved. Let
it be assured; at least one minute
should be there so that I can move my
resolution. The spokesman of my
party has strongly supported the Re-
solution now under discugsion; there
is no question of scuttling it. From
two hours it is now going to be seven
hours. Let it be seven hours. But
give me one minute.

SHRI SATISH AGARWAL (Jaipur)®
So far as the present Resolution is
concerned, it is an important one; no-
body wants to scuttle the gebate. But
the impression should not go round the
country that the government do not
want a discussion on the second re-
solution regarding the Presidential

form of government.
SHRI SOMNATH CHATTERJEE: I

am inviting a debate in the highest
body; let us have this debate.. .(Inter-

ruptions)

AN HON. MEMBER: Someﬁmes the
next resolution never came up.

SHRI SOMNATH CHATTERJEE; It
has got the first priority in ballot
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‘MR. DEPUTY-SPEAKER: Without

completing this, how would it be cor-’

rect to move to the other resolution:
We have got so many speakers and
the Minister has got to intervene and
the Mover hag the right to reply.

SHRI SOMNATH CHATTERIJEE:
Subject to the availabiltiy of allotted
time, you regulate the number of
speakers.

MR. DEPUTY-SPEAKER: Every-
body takes his own time.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): You have saigd on earlier
occasions that you would restrict the
number of Members in general dis-

cussion.
[ ]

MR. DEPUTY-SPEAKER: 1 am
restricting, I am trying also. There-
fore I am appealing to them to take
lesg time.

SHRI SOMNATH CHATTERJEE:
You should allow time to me so that
my resolution remains alive.

MR. DEPUTY-SPEAKER: I appeal
to hon. Memberg to take not more
than five or six minutes, it should be
possible to confine oneself to this
limit.

SHR]I BAPUSAHEB PARULEKAR:
When we gspeak on Bills, you tell us
that not all can speak because vou
are bound by the time allotted by the
Business Advisory Committee; you
do not allow all persons to participate
in debate.

MR.. DEPUTY-SPEAKER: Not in
the private Members’s business,

SHRI BAPUSAHEB PARULEKAR:
You had 16 Members, now vou say

that you have 19 Members who want

to speak.

MR. DEPUTY-SPEAKER: Shri Babu

Lal Solanki, please, o
(Interruptions)’
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SHR1 BAPUSAHEB PARULEKAR:
Only private member’s business. :

(Intermpﬁons)

SHRI BAPUSAHEB PARULEKAR:
Has the Government decided not to
take up this resolutions? (Interrup-
tions) _

MR. DEPUTY-SPEAKER: I do
not know what the Government has
decided or what the Government has
not decided.

(Interruptions)

MR. DEPUTY-SPEAKER: Govern-
ment is not to guide me. Govern-
ment is not guiding me in these things,
(Interruptions)

SHRI BAPUSAHEB PARULEKAR
Let us not attribute motives, We
will try to complete it.

(Interruptions)

SHRI BAPUSAHEB PARULEKAR:
This discussion would be completed.

(Interruptions)

SHRI SOMNATH CHATTERJEE:
This discussion. .. (Interryptions)

MR. DEPUTY-SPEAKER: What he
says, please listen. I will ask him.

(Interruptions)
SHRI CHITTA BASU (Barasat):
It would be an injustice to the House,

to the Members because thig is the
resolution which received......

(Interruptions)

AN HON. MEMBER: Mr Bala-
nandan’s resolution has got to be
brought. .

(Interruptions)

AN HON. MEMBER: Mr. Balanandan
is not here,

MR. DEPUTY-SPEAKHR: Let hlm
make out the point,



and SC. & ST. (Res) i

407 Policies and Programme . DECEMBER i2, 1080 ~ for Tribal Arens . 408

SHRI CAPTTA BASU: This resolu-
tion hey got erissity No. 1 for this
session. As a matter of fact, we are
discussing that resolution from the last
gession. Do yeoti mean to say that—
in the next week, which is the bills
week, ie. when Friday is Private
‘Member's Bills day. Therefore,——
there wiil be mo scope for discussion
of this resolution ang Sir, do you
‘mean to say, Sir,—] appeal to you as
the guardian of the House.

(Interruptions)

SHRI CHITTA BASU: Sir, can it be a
‘bona fide intention on your part that
a particular resolution could not be
discussed during the whole session?
. . . (Interruptions)

MR. DEPUTY-SPEAKER: I would
say, it is not deliberate. We have now
extended the time up to...(Interrup-
tions)

SHR] CHITTA BASU: 1 know, it
cannot be your intention. Your inten-
tion is that the resolution alsp needs

discussion. Therefore, Sir,...(Inter-
ruptions)

AN HON. MEMBER: The otnher re-
solution. . . (Interruptions)

MR. DEPUTY-SPEAKER:
lack of co-operation.

This is

SHRI SOMNATH CHATTERJEE:
Let the Treasury Benches say that we
are non-copperating with them open-
1v. (Interruptions)

SHRI CHITTA 'BASU: We want
discussion oa thig important matter
onee, also a dislogue a debate, this
resolution has got the first priority.
And the other thing is going on. I
appeal to everybody, -apneal to you,
to hon. Members, appeal to every
body. (Interruptions)

MR, DEPUTY SPEAKER: Order,
Order, Flgase. . ..

We will continye this resolution vp
to,ﬁ,,gp,.WewilltdiEupmma_uer
at 5.20.

Now, Shri Babu Lal Solanki.
(Interruptions)

MR. DEPUTY SPEAKER: We will
take it up at 520. You make an
appeal to them.

(Interruptions)

MR. DEPUTY SPEAKER: Now,
Mr. Babu Lal Solanki.... '

(Interruptions)
MR. DEPUTY-SPEAKER:
tell you at 5.20,
I will ascertain the views of the
House at 5.20

MR. DEPUTY SPEAKER: 1 will
take the pleasure of the House at
that time.

I will

(Interruptions)
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*SHRI C. PALANIAPPAN (Salem):
Mr. Deputy Speaker, Sir, on the
Resolution of Shri Giridhar Gomango,
1 wish to say a few words on hehalf
of my party the Dravida Munnetr
Kazhagam. .

Sir, this House is aware of the fact
that out of the total population of this
country the scheduled castes and the
scheduled tribes form 25 per cent.
The Central and the State Govern-
ments have been formulating schemes
for their economic and social uplift-
ment. But unfortunately, only 9 per
cent of the total outlay on social wel-
fare schemes by both the Centre and
the State Governmentg goes for the
schemes mecant for the progress of
scheduled castes and scheduled tribes.
In these circumstances, 1 would like
to suggest that immediately after their
birth they should become the adopted
children of hoth the Centre and the
State Governments. That alone will
help them to have a prosperous
future and also ensure that their future
generations are placed in a better
position.

The very bane of Hindu society has
been its division on the basis of castes.
These downtrodden people, who have

*The original gpeech was deliveredin Tamil.
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‘been living the life of bonded labour
and as abject slaves, coatinue to be
.economically backward. They are in
the lowest level of our society. For
nearly 6 decades, Thanthai Periyar in
Tamil Nadu awakened the conscience
.0f the people of Tamil Nadu
on the gross in-justice being perpetra-
ted on a section of the people. Dr.
Ambedkay introduced the scheme of
reservation in the Governmnt jobs
for them. For nine years, from 1967
to 1976, Arignar Anna and following
in his footsteps, Dr, Kalaignar Karu-
nanidhi utilised the government ma-
chinery for implementing progressive
schemes which would bring them on
part with others. Many States in our
«country are aware of the progress
made by Tamil Nadu during this
period of Dr. Kalaignag Karunanidhi’s
administration in Tami] Nadu.

In 1952 there were only one or two
officers belonging to the scheduled
castes and scheduled tribes in the
Central services. Today there are 4
crores of educated youths belonging
to scheduled castes nd scheduled tri-
bes. Yet in the All India Radio
one post reserved for the scheduled
tribe is remaining vacant for many
months now. The people belonging
to SC/ST communities pass competi-
tive exminations creditably. They are
in no way less talented than others.
Yet, we find that in the P & T De-
partment equal opportunity is not
given to the employees belonging to
SC/ST communities, particularly in
Class I and Class II posts. There is
not even one officer at the higher
levels of our Embassies and High
Commissions and for that matter there
is not even one High Commissioner
or Ambssador abroad, who belongs
to SC/ST. It is a matter of great
pleasure that in the Supreme Court
there is one Judge belonging to the
scheduleq caste. The credit for this
should go to Dr. Kalaignar Karuna-
nidhi who saw to it that in the Tamil
Nadu High Court one from the -sche-
duled caste is appointed as a Judge.
He has now become the judge in the
Supreme Court,

AGRAHAYANA 21, 1002 (SAKA)
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There should be greater opportuni-
ties for these people in Salem Steel
Plant, Neiveli, Burn and Co. and
other public ang private sector under-
takings in Tami] Nadu, particularly
for those having adequate qualifica-
tions and competence. In Salem dis-
trict, the problems of scheduled tri-
bes living in Erchad, Kalrayanmali
and Kollimalai and also those in Ooty
and Kodaikanal are somewhat pecu-
liar. We have to ensure that their
problems are looked into properly. I
would refer in brief to the terror
that is being created in Ercad Hills
by two plantation-owners. They are
suppressing these tribes at their gun-
points. When they go to the Police
Station to report against such atro-
cities, an impression is created that
they have gone to capture the Police
station, so that immediately lathi-
charge is resorted to, This is what has
happened recently. These people are
being driven hither and thither like
dumb cattle. I would like the Cen-
tral Government to inquire into these
things and take remedia] steps imme-
diately.

As 1 had stated earlier, the divi-
sion of Hindu society into four castes
has led to this kind of serious conse-
quences. The religious teachings instil
in the minds of people that their deeds
in the last birth determine their pre-
sent living standards. The people are
taught to renounce their mundane de.
sires. They are told that desires multi-
ply in millions lcading to discontent
and frustration. Theiyr initiative 1is
curbed by such a fatalistic approach
to facts of the present-day life. They
are always reminded of the cycle of
births and deaths and that every
action has g reaction in the other
birth. This has led to the creation af
a smug atmosphere throughout the
country for the people to put up with
all kinds of difficulties. Even after
33 years of our independence we have
not yet been able to usher in an era
of social resurgence. Before I con-
clude 1 would recall what President
Abraham Lincoln of the U.S.A. once
said. He was walking in his garden.
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He happened to see a young girl in
tears. When he asked her about her
problem, she told him that her school
had gone a little earlier. Abraham
Lincoln took the young girl on his
shoulders and dropped her in the
school. While returning, he murmured
tu himself that he has amriched him-
self by this small act of kindness. I
would appeal to all the 500 Members
of this House that, until the 15 croves
of people belonging to scheduled castes
and scheduled tribes are treated like
human beings and are given equal
status in the society, economically and
socially, they will not themselves be
able to lead a lofty life.
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MR. DEPUTY.SPEAKER: The time
was extended up to 5.20. Still there
are about 13 speakers from all par-
ties. Is it the pleasure of the House
to extend the time?

SHRI BAPUSAHEB PARULEKAR;
My point of order is this,

We are discussing a very very im-

portant Resolution. It is necessary
that all the hon. Members must get
an opportunity to speak. I will re-
quest that this may continue even
" for three or four hours.

My point of order is this., Under
Rule 389 you have got residuary
power. Rule 389 says—

“All matters mot specifically pro-

vided for in these rules and all ques-
tions relating to the detailed work-
ing of these rules shall be regula-
ted in such manner as the Speaker
may, from time to time, direct.”

(Interruptions)

SHR]I BAPUSAHEB PARULEKAR:
There is no rule. It ig for him to

3017 LS~14

AGRAHAYANA 21, 1802 (SAKA) Programme for 418

Tribal Areas and
S.C. & S.T. (Res.)

decide. So long as you agre not in
the Chair, do not disturb me.

(Interruptions)

SHR] BAPUSAHEB PARULEKAR;
The point is this. There is no provi-
sion in the rules for giving prece-
dence. But there is no bar. When
there is no bar, you have power
under Rule 389 to exercise your dis-
cretion, What I submit is that this
Resolution may continue for two or
three hours. Let us discuss it thread.
bare. But I submit that permission
may be granted to the Mover of an-
other Resolution to move in a minute
and then... _ .

. - PR LM
SOME HON. MEMBERS: No.

SHRI BAPUSAHEB PARULEKAR:
Why? 1 seek your ruling under 389.
That is your discretion? That is un-
der your power. You can do it.

(Interruptions)

MR. DEPUTY-SPEAKER: Order

please. S )

SHRI BAPUSAHEB PARULEKAR:
This shows that you have no sym-
pathy with the Harijans. Why not
have it for three hours more i.e.
upto 8 O’Clock?

MR. DEPUTY-SPEAKER: Yoy have

raised a point of order and request
for the Resolution to be moved,

SHRI SOMNATH CHATTERJEE:
I have given notice of a Motion—
myself and two other hon. Members.
Let that be moved.

(Interruptions)

SHRI SOMNATH CHATTERJEE:
The Resolution is being scuttled by
the Ruling party. That is being done
in a well planned manner,

(Interruptions},

i

SHRI SOMNATH CHATTIRJ K.
I do not think they are having proe
per respect for their leader even,

She wants opeénly to have a proper
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discussion. You are scuttling it.
Wonderful!

(Interruptions)

MR. DEPUTY-SPEAKER:
please,

Order,

Mr. Somnath Chatterjee, you may
‘move the Motion.

(Interruptions)

SHRI SOMNATH CHATTERJEE:
Sir, with your kind permission, I beg
to move:

“That further discussion on the
Resolution moved by Shri Giridhar
Gomango, M.P. be adjourned at

5.45 p.m. till the next appropriate
date.”

MR. DEPUTY-SPEAKER: The
question is:

“That further discussion on the
Resolution moved by Shri Giridhar
Gomango, M.P, be adjourned at

545 p.m. till the next appropriate
date.”

The Lok Sabha divided:

Division No. 21]
[17.32 hrs.

AYES

Agarwal, Shri Satish
Ashfaq Hussain, Shri
Barman, Shri Palas
Basu, Shri Chitta
Chakraborty, Shri Satyasadhan
Chatterjee, Shri Somnath
Giri, Shri Sudhir
Hannan Mollah, Shri
Horo, Shri N. E,
| Lawrence, Shri M, M.
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Mandal, Shri Sanat Kumar
Mohammed Ismail, Shri
Mukherjee, Shri Samar
Pal, Prof. Rup Chand
Rajda, Shri Ratansinl}
Rakesh, Shri R. N.
Shastri, Shri Ramavatar
Swamy, Dr. Subramaniam

Varma, Shri Ravindra

NOES

Abbasi, Shri Kazi Jalil
Arakal Shri Xavier
Arunachalam{ Shri M.
Bairwa, Shri Banwari Lal
Baleshwap Ram, Shri
Bansi Lal, Shri

Bhakta, Shri Manoranjan
Bhardwaj, Shri Parasram
Bhuria, Shri Dileep Singh
Chakradhari Singh, Shri
Chandrakar, Shri Chandu Lal
Dalbir Singh, Shri
Dhandapani, Shri C, T.
Dogra, Shri G. L.

Era Anbarasu, Shri

Erg Mohan, Shri
Fernandes, Shri Oscar
Gadhavi, Shri Bheravadan K.,
Gomango, Shri Giridhar
Jain, Shri Nihal Singh -
Jain, Shri Virdhi Chander
Jena, Shri Chintamani

Jitendra Prasad, Shri -

Karma, Shri Laxman
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Keyur Bhushan, Shri
Khan, Shri Arif Mohammad
Laskar, Shri Nihar Ranjan

' Mahabiy Prasad, Shri

:!;_. %

s

N

!

|

Mahajan, Shri Vikram
Mishra. Shri Ram Nagina
Mishra, Shri Nityananda
Motilal Singh, Shri
Mukhopadhyay, Shri Ananda Gopal
Nair, Shri B. K.

Nehru, Shri Arun Kumar
Pandey, Shri Krishna Chandra
Panika, Shri Ram Pyare,
Patil, Shri A.T.

Patil, Shrj Shivraj V.

Patil, Shri Vijay N.

Poojary, Shri Janardhana
Pushpa Devi Singh, Kumari
Ran Vir Singh, Shri

Rao, Shri M. Satyanarayan
Rath, Shri Rama Chandra
Rathod, Shri Uttam

Rawat, Shri Harish Chandra Singh
Sethi, Shri Arjun

Sethi, Shri P. C,

Sharma, Shri Chiranji Lal
Sidnal, Shri S. B,

Singh, Shri C. P. N.

Soren, Shri Hari Har
Sukhadia, Shri Mohan Lal
Thakur, Shri Shivkumar Singh
Verma, Shrimati Usha

Vyas, Shri Girdhari Lal
Yadav, Shri Ram Singh
Yazdani, Dr, Golam

Tribal Areas and
S.C. & S.T. (Res.}

Zai]l Singh, Shri
Zainul Basher, Shri

MR. DEPUTY-SPEAKER: Subject
to correction, the result* of the Divi-
sion is: Ayes 19; Noes 61. The motion
is negatived.

The motion was negatived.

MR. DEPUTY-SPEAKER: Now, we
resume the discussion on the Resolu-
tion. Mr. Dileep Singh Bhuria.

(Interruptions) **

MR. DEPUTY-SPEAKER: All these
things will not go on record. Only
Mr. Bhuria’s speech will go on record.
Nothing else will go on record.

(Interruptions) **

st fasite wiwr @ ey
wgiar, faost wer & &7 I W
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WA HE IR AT &, Toaar I9-
% I AATIR & I & ; greow
gt afgarfant & fou o= & X faw

12453
i,

;.
:
1

*The following Members also re.

corded their votes:

AYES: Sarvashri T: R. Shamanna,
Ajoy Biswas and Jaipa] Singh Kash- |
vap,

NOES: Shri Vasantiraop Patil.
**Not recorded, |
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SHRI BAPUSAHEB PARULEKAR:
It should be extended by two hours.

MR. DEPUTY-SPEAKER: Let me
put it again. Is it the pleasure of
the House to extend the time of the
discussion by two hours?

SEVERAL HON, MEMBERS: Yes,
Sir.

MR. DEPUTY-SPEAKER: 8o, the
time of the House for this discussion
is extended by two hours. Mr. Arakal,

DR. SUBRAMANIAM SWAMY:
Has the time of the House been ex-
tended by two hours?

MR. DEPUTY-SPEAKER: The
time of discussion is extended by two
hours. Both of us belong to South.
You must know that. Mr. Arakal.

SHRI XAVIER ARAKAL (Ernaku-
lam): Sir, the problems of the tribals
of Kerala are very big in many res-
pects. Firstly they are numerically
very small—over 2 lakhs of tribals of
the population are in Kerala who
are mainly confined in Malabar area.
92.39 per cent of the tribal people re.
ceive their income from agricultural
works which means this section of the
people very much depends on the
agriculture and other allied activities.
Nearly 71.73 per cent are agricultu-
ral labourers. On going through the
Feconomic Review supplied by the
Government of Kerala, I find it sur-
prising that Rs. 800 alone was given
to these 50 families. These poor fami.
lities were Biven only a paltry sum
of Rs, 800 to purchase agricultural
implements, seeds, seedlings, imple-
ments, livestock, etc. I am telling you
about these figures just to reveal to
this HOuse the bad plight of these
poor tribal people of Kerala, It is
really very deplorable. OQut of this
2 lakhs and odd people, according to
the sub-plan scheme, onlv 72,942 peo-
ple are covered in 5 units, that Iis,
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Punalur, Idikki, Nilambur, Manna-
thoddy and Attapady. More than 53
per cent of the tribal population is
not covered by the whole scheme. May
I ask the Minister what is the mean-
ing of saying that 53 per cent of po-
pulation is not covered? What is
the explanation given by the State
Government with regard to this se-
rious omission? The 1879-80 annual
sub-plan says this. The State plan
amount is Rs, 138.75 lakhs. ..

DR. SUBRAMANIAM SWAMY:
Sir, it is a very important debate.
There is no quorum in the House. ..

MR. DEPUTY-SPEAKER: The bell
is being rung. Now, there is quorum.
The hon. Member may continue.

SHR] XAVIER ARAKAL: Sir, I
was referring to 1979-80 annual sub-
plan. For the sub-plan the amount
sanctioned was Rs. 188.75 lakhs out
of which an amount of Rs. 171.20
lakhs has been given as Central as-
sistance. Now, may I ask the hon.
Minister how this amount is being
spent in Kerala for the tribal scheme?
Have you examined who are the
beneficiaries and how many tribal peo-
ple received out of this assistance? I
have received many complaints from
the tribal people saying that the
amount allocated for their benefits is
not properly spent. This is the most
important matter which requires se-
rious consideration of this Govern-
ment{. If an amount of Rs. 2 crores
was given for a particular scheme, for
a particular section of $ociety, that is,
the weaker sections of society, na-
turally we should examine in what
manner the amount has been spent
and see whether the amount has
been spent for the benefit of the wea-
ker sections of society. Have these
people improved their socio-economic
conditions? This is a vital issue which
the hon. Minister must take not of,
because in Kerala these tribal people
are in great distress,
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Sir, as 1 saidl 92.39, of the popula-

tion depend on agriculture, Sir, the
Kerala Assembly passed a law for
giving back the ]land belonging to the
tribal people. That law was passed
a long time ago. But nothing has
been done so far. Surprisingiy and,
of course, shameful so to say, that this
piece of Jegislation is a de€ad-wood.
I sirongly plead that this is an occa-
sion for the Central Government to
interfere in this matter. I hope the
hon. Minister would kindly pay at-
tention to the serious allegation which
1 am making here. The law was
passed for the benefit of these poor
people but it has not been implemen-
ted in Kerala so far. Why is it so?
The previous speaker has said how
coward we are, how insincere we are
when we come to the question of
implementing the same legislation.
I do not know why there has been
inordinate delay in giving land usur-
ped by fraud and cheat from the igno-
rant tribal people in Kerala.

Sir, I have gone through the figures
of the special Central Assistance for
sub-plan scheme from 1974 onwards.
In 1874.75, the amount allotted was
Rs. 2.50 lakhs. But you will kindly
notice that the amount spent out of
this was Rs. 1.45 lakhs. Sir, at every
stage, fraud is being played with these
poor people. Who is responsible for
this? Are we not responsible to exa-
mine these facts and take remedial
measures at least now? In 1978-79,
an amount of Rs. 26 lakhs was allo-~
cated. And the amount spent is
Rs. 31.80 lakhs. My examination of
the facts and figures reveals that from
1871 to 1977, these weaker sections of
people in Kerala numbering over
two lakhs, used to get lot of assistance,
but from 1977 to 1980 that has not
been the case. I must make a men-
tion in this House that many of the
families are being attacked now and
some of them are being even killed.
Has the Government received any
complaint from this section of the
people, especially the tribal people?
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I am sure, the hon, Minister when
he visited Kerala, must have received
some complaints, Theére is another
problem which is confined to this sec-
tor of the people alone and that is this,
There is lot of misunderstanding or
lack of understanding between thu
tribal people and scheduled castes in
general. As I said earlier, while I was
a member of the Stale Legislature
and even now, I received a number of
complaints that the triba] people are
ot getting their due share. The hon.
Minister also must have received this
complaint. If this is a genuine com-
plaint and they are not getting the
due benefits, Government should go
into this matter. Why is the Kerala
Government adopting this attitude?...
(Interruptions).” This js a serious
matter.

There are certain pockets of sche-
duled tribes in Kerala which are tho-
roughly and utterly neglected. May I
know, how many of them are in ser-
vices, how many of them are studying
in high schools and other institutions?
There are not many. How many nur-
sery schools are there in these areas”
1 am ashamed to say that they are
completely neglected. I would like to
tite an example of Chola Naikar of
Mallapuram. I have gone to tha:
Place. Now ration card has been given
to them; no pension benefits are avail-
able to them.

As T said, 92.39 per cent of the POPU.
lalion work in agricultural fields: they
are not given the benefits, Do I have
to go into that aspect? May be my
friend, the Marxist M.P. from there
will be able to answer.

MR. DEPUTY-SPEAKER: You may
continue next time,

18 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Monday, Dee
cember 15, 1980|Agrahayana 24, 1902
(Saka), '



